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, further to amend the Goa Daman and Diu School
Educatlon Act 1984 (Act 1 5 of 1 985)

Be 1t enacted by the Leglslatwe Assembly of Goa in
-the Flﬁy-seventhYear ofthe Repubhc of Indla as follows:—

5 1. Short title and commencement.— (1) This Act may

be called the Goa School Education (Amendment) Act,
2006. :

) It sﬂal} come into force at onee. .. _

2. A?néndrheni of section 4— In section 4 of the Géa; -
10 Daman and Diu School Educatlon Act, 1984 {Act 15 of -
1985 — L

(a) in sub-section (5), N

(1) inthe ﬁrst prowso the expression *in ‘A’ class
Mumapal areas,” shall be omitted;

15 . 7 {(i)inthe second provxso, the following words shéll
' ~ be inserted at the end, namely:— "

“The'pénnission' to establish such school may
be granted by the Director after hearing all

: objections received on the proposal to establish
200 suchschool.”,
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—_3
-, (b) after sub-section (5) the followmg sub-section I ‘ ‘
shan bé inserted, namely D _ . . _ Statement of Objects and Reasons o
Y N bt e T, ) 1 , As per the provisions of the Goa Compulsory
“(6) Notwithstanding anything contained jn this - Elementary Education Act, 1995 (Act 4 of 1996),
section, any permission to establish a new school, R EE ' elementary education is compulsory for every child ofa
which has been provisionally granted before the 25 ' school age. The State Government is duty bound to ensure

commencement of the Goa School Education o .
(Amendment) Act, 2006, may be approved subject '
. to the condition that such ‘school fulfills- other

development of school education in the State.

In terms of the prov1s10ns of sub-section (5) of section

infrastructural requirements as specified under the™ N 4 of the Goa, Daman and Dju School Education Act, 1984 -

Goa, Daman and Biu School Education Rules, 1986, 30 = -~ ' - (Act 15 of 1985) (hereinafter referred to as the “said

_tothe satisfaction of the Director. Such school shall S g _ " Act™), new primary sohool, high 'school and higher
- not be entitled for any type of Government grant, K ~ secondary school shall be established only if there isno .. -

primary school within a radius of 1 km. from the proposed
primary .school, no high school within a radjus of 3 km
from the proposed hlgh school and no hlgher secondary
school within a radius of 8 kmis from theproposed hlgher
secondary school

mespectxve of its medium of instruction.”

k3

In ordet to prov1de for estabhshment of such category
T : o -of unaided schools within the said area, it is proposed~ -
P B - , . toamend sub-section (5) of section 4 of the said Act, ~-
' o e " suitably. : . ,

_ ] ~ Itisalso pro_posed to insert néw §ub-section (6) in said
L . ~ section 4 of the said ‘Act so as'to make provision for
’ : B approving any permission which has been provisionally . .
granted to establish a new school before the
commencement of the Goa- School Education
(Amendment) Act, 2006. Such unaided schools shall fulfill
_all infrastructural requirements as specified under the Goa,
Daman and Diu School Education Rules, 1986, to the
satisfaction of the Director and shall not be entitled for
any type of Government grant, mmpectlveof thelr medlum
" ofi mstructlon

This Bill seeks to achiéve the above objects




. . - 4 e -
Financiql Memorandum

Thete are no direct financial implications involved in

this Bill as the schools to be opened will remain as unaided
schoal.,

Memorandum regarding Delegated Legislétion

No delegated legislation is involved in this Bill.

Panaji-Goa; S " Luizinho Faleiro
July, 2006. e Minister for Education
AssemblyHal, ~ T.N. Dhruva Kumar
Porvorim — Goa - - Secretary to the Legislative
J,uly, 2006, L Assembly of Goa.
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The Goa School Education (Amendment) Bill, 2006
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i The Goa, Daman and Diu School Education Act,. 1984 )
(Act 15 0£1985)
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Section 4: - Ifi section 4 of the Principal Act, after’ ’
sub-section (4), the followmg sub-secfion shall be inserted,
namely:— " ° .

©) Notwithstanding anything' contained i in any law, rules,

‘'regulations, decree, order or judgment of ¢ any Court, new schgols.
‘shall be permitted to be estabhshed in any part of the State of
] Goa, if,

‘(a) in the case of a primary school no schoof is
func’aonlng thhln aradius of 1 km from the proposed school N

(b) in the case of High School, no school of that category
is functioning within a radius of 3 kms. from the proposed
! school -
(c) In the case of hlgher secondary school no school of
that category is functlomng within a-sadius of 8 kms. from
the proposed school;

Provided that in A’ class Municipal areas, the restriction as
regards distance shall not apply to any category of
unaided schools; subject to the condition that such schools
fulfill other infrastructural requirements as specified under the
Goa, Daman and Diu School Education Rules, 1986, to the
satisfaction of the Director and shall not be entitled for any
type of Government grant 1rrespect1ve of their medium of
instruction.
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Provided further that the establishment of any category of
unaided residential school in any part of the Stats of Goa, the
restriction as regards distance shall not apply and such schools
shall have to provide all required infrastructural facilities fo the
satisfaction of the Director. Further such schools shall not be

entitled for any type of Govemment grant irrespective of their -
medium of instruction. : '

- AssemblyHall, - " T.N.DhruvaKumar
Porvorim - Goa. » Secretary to the Legislative
July, 2006. Assembly of Goa.



